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- BILLNO._°Y  OF 2011

THE DELHI (RIGHT OF CITIZEN TO TIME BOUND DELIVERY OF
SERVICES) BILL, 2011

A
Bill

to provide for the delivery of services to the citizens in the National Capital
Territory of Delhi within the stipulated time limit, including liabilities of the
government servants, in case of default and for matters connected therewitljl )
or incidental thereto.

BE it enacted by the Legislative Assembly of the National Capital

Territory of Delhi in the Sixty-second Year of the Republic of India as follows -

CHAPTER-I

PRELIMINARY

1. Short title, extent commencement and application.- (1) This Act
may be called the Delhi (Right of Citizen to Time Bound Delivery of Services)

Act, 2011,

(2) It extends to the whole of National Capital Territory of Delhi.



(3)

It shall come into force on such date as the Government may, by

notification, appoint.

)

This Act shall apply to government servants appointed substantively to

any civil services or posts in connection with the affairs of the Government of

National Capital Territory of Delhi and to the servants of local bodies and

authorities which are owned, controlled or substantially financed by that

Government, but shall not apply to-

(a)

(b)

persons appoin{ed on casual or daily rates basis;

persons employed on contract except when the contract provides
otherwise;

persons whose terms and conditions of services are regulated by or

under the provisions of the Constitution.

Definitions.- In this Act, unless the context otherwise requires, -

“Appellate Authority” means an officer appointed by the Government or
local body, as the case may be, by notification, invested with the power
to hear appeals against the orders passed by any competent officer

under this Act;

‘citizen related services” include the services as specified in the

Schedule;
















































